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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
PANCHAYAT AND RURAL DEVELOPMENT (A) DEPARTMENT

NOTIFICATION

The 16th February, 2002

No. PDA.1/2002/35.--In exercise of the powers conferred under sub-section (1) of
the Section 141 of the Assam Panchayat Act, 1994 the Governor of Assam is pleased to
notify the Assam Panchayat (constitution) Amendment Rules 2002 as appended herewith

for general information.




Short title: 1. (1) These Rules may be called the Assam ?anchayal

and Commencement (;{ff};xsuiu{ima} (Ammdment} Rules, 29(32

(2) They shaif come %Yﬂ(} force on the date of ‘&;zxr
Publication in the ()fﬁg;zai Gazetlee.

in the mmugazﬁ Rules, after rule 60, the following new
Rule {sh shall be inserted namely:-

61 (1) As per provision of section 70 (A
Panchayat Act, 1994 the State Government of Assam s
of Zilla Parishad reserved for Scheduled Caste
basis of the number of
Parishad to be reserved
case may be, under
proportion to the total number of such offices in the 7
State as the population of the Scheduled Castes or S¢

State bears to the tolal population of the State

-

determine the offices of the President and the Vice

reserved, while calculating the number of offices to be so reserved

resuk beaxs any fraction which is 5 or more, n shall be rounded of

next h;g, er integer and if it is less than 5 then | it shall be ;@@fﬁi‘i: iﬁ

‘the Zilla Parishad for reservation of the office of the Presi

Fx*esadﬁnt for the Scheduled Caste and Scheduled ’i‘rxbas the .

Wiﬂz ,‘ th& hsghesi namber of Z Ssh&daled Casies




z:esewed fgaruthe Scheduled Castes or Sehednled Tnbes as. the case mafywbe |
4in«t}}gy8taisa, not less than, 33% of such offices shall be reserved for women
of ﬁqie Scheduled Castes and Scheduled Tribes. The Zilla Parishads to be so
reserved for women of the Scheduled Castes and Scheduled Tribes it shall

be. determined by drawing of Lot by an oflicer authorized. by the State

Government in this behall and shall be allotted by rotation.

(3) The Zilla Parishad reserved for President/Vice President
under sub-section (1) of Section 70 A of the Assam Panchayat Act, 1994
shall not be less than 33% of the total number of Zilla Parishads in the State

mcmdmg the 'seats reserv ed for women of the Scheduled Castes/the

Scheduled Tribes and such reservation shall be determined by the officer

au{hortsed by the Goveinment as aforesaid, by drawing of Lot and shall be

aliouesd by rotation,
The notice for reservation under this sub-rule shall

be pubhshe d 3;.:51 aﬁer declaration of result of the Election Gf the Zilla

had. The copies of such notice shall be published in the Offic




 Tribes in which the office of the President of Zilla Parishad has already
been reserved for Scheduled Castes or Scheduled Tribes community.
Such reservation of the offices of Vice President of Zilla Parishad shall be

done with the highest number of Scheduled Castes or Scheduled Tribes

population as the case may be, in descending order afler excluding the Zilla
Parishad in which the office of the President has already been reserved on

the basis of highest number of Scheduled Castes or Scheduled Tribes

population” B | %

M. KALITA,
Joint Secy. to the Govt. of Assam,
Panchayat & Rural Deyv. Department.

wbhsﬁcd by the Dy. Dire Dlrector (P&S)



